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: &F 1D I WM
’ Central C:chle, Kanpur.,

} : 50 b No Pana@{,
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‘ 6. Aj ay Kumar QIivastava, 4
l ) , C— v, C.P.Wel, New Delhi
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| Ghadlvarh Central dlvlslon.

® | | eeo Besponcents
(By adwcate Sh.Madhav Panikar )

JUDGMERT,
(Delivered by Shri S.R. Adige, Memke r{A))

Pone for the applicant,dthough we
have waited for a considersble length of time
Shri Madhav Panikar, counsel for the re gspondents
_was present and he ard. As this is an old‘case,
we thought it fit to dispose it of, after hearing

Shri Pannikar and going through the materials on

f | records
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24 In this spplication Shri D.5. Negi, ULG
P.?J.'i_“)l. Circle N L{R&) New Selhi has prayed that

he be giwen pmmotic.n.to the grade of U,D.G-. Wee of o
1970 including all conseguenti al/financial bere fits,
toge the r wi’;h interest @ 20% per | . amaum on the

smounts due .

3, He states that he joimd the CPWd as LUG

on 4.L.62 and passed the departmental competitiwe

examination for promotion to UDG on 2L.9.7C and was

placed at srial No.219 in the list of swccessful

candidate s but w‘_as- not promoted inspi.te of availability =
of vecancies. Another departme ntal competitivee xamination
was héld in 1974, but by-a circular (Amn ..fk.zj thos who
bad cleared the 1970 exam. were ot allowed to re apear
a@s a result of which those who clegxeg the exam:iﬁ

1974 and were junior to the ap‘pliicant were promoted

b2 fore him., Ultimately he was prﬁ;mo'ted on 23,9.,78. He
st\ates that he submitted representation against hisg
non-promotion ,but to no avail compelling him to file
this Osde |

th Shri Madhav Panikar has drawn our attention

.

t 2ply i
to the reply, which refers to the Recruitment Rule s
14

ers 5 . ‘
Whereby  permanent and Wuashiwpe marent LDGs are promoted
’ “

UDG's in e ve: i
as *S 1N every recruitment vear in

" .
the folloving manne rie




e | | ®

1) 37%% vecant posts of UDGs are filled in
according to seruerltyncqm-fltuesss*

il)  12:% wvecant posts of UDGs are filled in
. by the meritorious candidates on competi®w
basis through d°parh'nemal examination hald
e\ﬁr}’ YE are

iii) 50% vacant posts are filled according o
s.rﬂ.orlty provided the cardidate s "secumm
qualifying marks in the subsequent depttl.
l:)Ccamo

Shri Panrﬁkar_stat° that the applicent cleared the
bL(//""‘

_eyxgmnination in .1.970/1':0 did ot come w.xthln the merit

list l.e. l2§g—% quota and he, there fore, could be

Howe ver

L g
considered only in the 0% quota,/\h!t promotion in

this quota could be mede only on the basis of

. - H
seniority subject to fitmess, and the gpplicants

Vi v/;fé//“f
turn for promot:.m did not come i the 1974 2xam,

according to the availeble vecancies under this 50%

quotae. As regards, his contention that 5 officials

junior to Him were promoted prior to himself/. Shri
Madhav Panikar, has pointed out that thess 5 persons

were promoted undr 125% quota of merit i st} and as

i

such no comparison can be drawn vetween these 5 parsons

and the gzppliant. K

59 Primafacie, w e no good reasons to dlsbelzf—*ve

the contents of the reply filed by the respond-vnta,

"attention to which': has been drawn by Shri Panikar

and \mder the circumstance no interference in this

matter is warranted,

64 This gpplicetion thers fore, falls and it is

accordingly dismissed. N costs.
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